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5. ORDER DATED 28-11-2000,

It is submitted by shri s,Mchanty on
behalf of leamed counsel for the applicant that
she does mot want to pursue this CA and she wants
to withd raw the‘OA.It is supmitted by leamed
senicr standing Counsel that the relief claimed by
the applicant has already peen granted to her,
Learned counsel for the applicant has filed a
Memo seeking withdrawal.we have heard Mr.s.Mohanty
on behalf of leamed counsel for the applicant and

Mr.A.K.B0se, learned sr,Standing Counselappearing for

the Respondents.In view of the Memo filed the OA
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is disposed ©f as withdrawn,




